
lHGH COUJlT OF .JAIVIMU AND KASHMll{ AT .JAMMU 
O~xcrcising po1-Y<)rs of Bar Council under Section 58 of Ow Advocates Ad, 1961) 

-~ * ·/( 

r-~l~ROVISIONAL L ENROLLMENT 
"'~"'~-~-. -

N 0 T I F I C A T i ON 

it is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Aamir Hussain Dar 
:3/0 Bashir AJunad Dar 
R/0 Naina Gum!, Baba Khalil, Sangam, Tchsil Bijbchara, District 
Anantnang 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

1\a:sllmir Bar Council provisionally for a period of one year frorn the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..l3 Degree Certificate from concerned University and verification ofhis/11er 

character and antecedents from CID. His/her name has been entered under 

:~erial No.Jl(:-343/2020 in the roll of Advocate maintained by this Registry. 

I~lQ_E~nowal/extension of J?rovisional lk;t;nce/~~nro!hnen_LID'-'~_be 

sougl1t !~:2fQ.re the date of exL?iiY unless the absoll!te/final .cprQJ!ment a.~ 

B.n Advocate is ordered there before . 
.....--·----.--···~----· .. 

Copy forwarded to the: -

'1 . 
roo 
L. 

3. 

/1 .. 

Principal District r:md Sessions Judge, Anantnag. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, ~:](~\J~··tn'~ for publication in the next 
issue of Government Gazette. 
President, District Bar Association, Anantnag. 

L...-..-~t:PC e-Courts High Court of J&K ~laY>7Y..\'·1· for uploading on t!1e official ... [], 

web::·,ite. 
G. Mr. i\an1ir Hussain Dar, Advocate 

. ..... for information and necessary action. 

cv-~ ..--------1" -----,--
r-1 . 

Rcgisir ~ :(;"Jm.) 
~· l\~ 

~YO 

J_ 



liiGli COURT ()F .JAIYilVtU AND KASHMil{ AT JAMMU 
(Exercising pon·crs of Hnr Council under Section 58 of the Advocates Act, 1961) 

* * * 

r;R:Ov.·. ISIONAL 
~OLLMENT 

N 0 T I F I C A T I ON 

No: ____ }J_ I/ Dated: ()__Cj ~ I)_ ~ 2o .2 a 

It is hereby notified that vide High Court Order Dated 25.11.2020. 

l\1r. Aamir Manzoor 
S/0 Mam".cmr Ahm~~d 
H/0 Kanwh, Amroohi, Tchsil Kan1ah, District Kupwara 

ha;:; been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to tile verification of his/her Provisional 

/LL.B Degree Certificate frorn concerned University and verification of his/her 

cl1aracter and antecedents from CID. His/her name has been entered under 

serial No .. IK-345/20.20 in U1e roll of Advocate maintained by this Registry. 

The renewal/ext9nsion of provisional liconce/enrollment nu1st be 

sought before the date of expiry unless the abso!~final enrollment as 

an i\dvocat~ is ordered there before. 
\ 
\ _..-r {).1'- V:__.......-,--, . -..__.-

(Mohammad Yasin Beigh) 

RcgistJ]f(Adm.) J 

I //· -) /I / / f I -.p 
No: ~-;t{;!.~(·t;_J..~· Dated: 

l- .... \..,.,"/, 
0 1 ·-- /2- -)__(,)to ____ \ 

. - ~\r")V-v 

Copy forwarded to the: ·· 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ·::rq_n~ i1!l\J for publication in the next 

issue of Government Gazette. 
4. President, Di~~trict Bar Association, Kupwara. 
5. CPC e-Couts High Court of J&K :'\bJ~1 i'\'~'i{for uploading on the official 

website. 
6. Mr. Aamir !\'lanznor, /\dvocate 

..... for infc;.rmation and necessary action. 

3 



liiGll COURT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
n- . . . ······ ... 

PROVISIONAL 
ENH.OLLMENT 

N 0 T I F I C A T I ON 

No: L,; .3 Dated: (J 9- })_ · )_ 6 :L0 

It is hereby notified that vide High Court Order Dated 25.11.2020 · 

JVIr. Aij~n Ahmad Wani 
S/0 Ab Khliq vVani 
H/0 Charar-1-Sharief, Trajibal, District Budgam 

l1as been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

§iOught before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy fonvarded to the: ~ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ;Q1 nyr,1q for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K -;;rqt>J,j..{){ for uploading on the official 

website. 
6. 1VIr. Aijaz Ahmad Wani, Advocate 

...... for information and necessary action. 



HIGII COURT OF JAIVIlVIU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * •/( 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4 I ,.L_ Dated: ~ - /A ·- 2_0 2-D 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Ajaz Ahmad Naikoo 
S/0 Ab Majeed Naikoo 
R/0 Jungle Nard, Shall Tolmna (Malangpora), Awantipora, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry_ unless the absolute/final enrollment as 

an Advocate is ordered there before. 

{)./'~ ...--, . .....--r . 
(Mohamma sin Beigh) 

Regist~ (Adm.)j 
·I ~ 

No: t q2-!2.f'~ 9e;,[t·,P Dated: a 9 ~ I J. T 2-0 2o ~ 
)\)'VI Vttl 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ·~&_ w. 1'\?L{ for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K :J ""-'.h,1 ~.1\Jfor uploading on the official 

website. 
6. Mr. Ajaz Ahmad Naikoo, Advocate 

...... for information and necessary action. 

~· 
Registr 



_HIGH COURT (lF JAMMU .AND KASHMIR AT JAMMU 
(Exercising powers of Hm· Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __1;_;_6_ Dated: () q ~ ! ;J_ - J-Ql_lJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Aiman Ali 
D/0 Ali Mohammad Bhat 
R/0 Badu Bagh, Tchsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-35012020 in the roll of Advocate maintained by this Registry. 

The renewaj/extension of provisional licence/enrollment must be 

§Ought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

__, . ~ cv-,......:------:-
(Moham~ Beigh) 

Registr~)Adm.) L_ 
No: L9_ ~b 06- '?) o! Jt-J Dated: Q~ /.!}_~ r~O ,2() ~:0/v 
Copy forwarded to the: -

1. - Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, :JC7t 1/._r,~" for publication in the next 

issue of Government Gazette. 
4. President Bar Association, High Court of ,J&K, Sri nagar. 
5. CPC e-Courts High Court of J&K 10, ~;q •1!.<J for uploading on the official 

website. 
6. Mr. Aiman Ali, Advocate 

_. ...... for information and necessary action. 



HIGH COURT t)F JAJVHVHJ AND KASHMIR AT JAMMU 
(Exercising powers of Bm· Council under Sertion 58 of the Advocates Act, 1961) 

* -A· ·}; 

PROVISIONAL 
ENH.OLLMENT 

N 0 T I F I C A T I ON 

J o· No: __ _!4..__../ i=-'-J __ Dated: () 9 -- f)_ ·)a l-0 

It is hereby notified that vide High Court Order Dated 25.11.2020 

IVls. Ansa lshtaq 
JJ/0 Ish taq Ahmad Zogi 
IVO Sand" Kada!, Killi lVIasjid, Tchsil Khanyar, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the- date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-35212020 in the roil of Advocate maintained by this Registry. 

The renewal/extension of provisional liGence/enrollment must be 

sought before the date of expir'l unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"' 
............, ~ _...---t ()v-v vV"---

(Mohamma asin Beigh) · 

Regist10Adm.) j ,~_,_'\ 
/lCf __ 1 C) '.) ) --·-----Dated: ~ .-::~-- · .. LQ J._(J. . " 2,.) P ) ;/0 

Copy forw·arded to the: -

1. 

3. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. President, Bar Association, High Court of J&t\ Srina~1ar . 
. 5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Ansa Ishtaq, i\dvocate 

..... ·.for information and necessary action. 



IIIGH COURT ()F JAJ\1IVIU AND I<ASHMIR AT JAMl\1U 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _}j_j 01-/-- Dated: (J cJ -12--20 )__CJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Anam Mushtaq Maclmy 
D/0 Mushtaq Ahmed Mackay 
R/0 36, Dabag Mohalla, Dabtal, Jamalatta, Tchsil Sr Gunj, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kasl1mir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/l1er 

character and antecedents from CID. His/her name has been entered under 

serial No . .IK-353/2020 in the roll of Advocate maintained by this Registry. 

The renewal~extension of f2rovisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I q ?J! Lr~ I CJ}_L :jJ Dated: 

Copy fonlVarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. M.t;-, Anam Mushtaq Mackay, Advocate 

...... for information and necessary action . 

.rl· ., 
Registrc1{ -

\6 

.. -~:(\ ~~ •) / ! ":•.' \) 
J 

\) 



HJGfi COURT OF JAMMU AND I<ASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ Dated: 

It is hereby notified that vide High Court Order Dated 25.11.2020 

JVT£'. Aifreena Ahad 
!>10 Ab Ahad Ratlu~r 
RIO By-Pass Road, Ahan, Tehsil Wakura, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/he( 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-35512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: Dated: 

Copy fonNarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, .:.r-:r:,:'"'"\'"\(1., for publication in the next 

issue of Government Gazette. 
4 President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K /;:r;.:~'""n·~-\1 for uploading on the official 

website. 
6. M':-. Aifrccna Abid, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising povt'ers of Bar Coundl under St•dion 58 of the Advocates Act, 1961) 

-;,.· * * 

PROVISIONAL 
ENROLLMENT 

N·O T IF I CAT I ON 

No: __ _1),__._.!"------_._f __ Dat~d: c' q ·- /.)_ ·- )_ a)..., f/1 

It is hereby notified that vide High Couri Order Dated 25.11.2020 

1\tls. Azra Fatima 
D/0 Habib Ullah Bhat 
R/0 Summer Bugh Lasjan, B.K.Pora, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-3.1712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

§ounht before the date of expir't unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. IVls. Azra Fatima, Advocate 

...... for information and necessary action. 



HIGI-I COllftT ()F .JATVll\HJ AND KASJIMIR A.T JAMMU 
(Exercising pmn·rs of Bar Cu:t;H:il under Scdwn 58 of the Advocates Act, 1961) 

* * * 
j . - . 

[
PROVISIONAL 

ENJ{OLLMENT 

N 0 T I F I C A T i ON 

No: __ t._),L--'' .:-_? __ ?_) ___ Dated: ac; .. t r:) ___ ::ho 10 

It is hereby notified that vide High Court Order Dated 25:11.2020 

JVlr. Arif Hussain 
S/0 Guizar Hussain 
R/0 Thangdumbur, Tchsil Sanl{oo, District Kargil 
A/PLane No.l, lJppc1· Nan-val Noor Abad Bathindi, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .Jf(-359!2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an _Advocate is ordered there before. 

Copy forwarded to Uu~: ~ 

·1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar .Association, Kargil. 
5. CPC e-Courts. High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Arif 11ussaiu, /\dvocate 

...... for information and necessary action. 



HIGH COURT OF .JAlVIJVIU A.ND KASIIMIR AT JAMMU 
(Exct·cising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAl.~ 
ENROLLlVIENT 

N 0 T I F I C A T I ON 

No: _fj ;LS,__;· -__ Dated: _Q__<;) r I,/._~ 1o lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Bashir Ahmad Rather 
S/0 Ali Mohamm9d Rather 
R/0 Busser Bugh Alastang, Gandcrbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-361/202Q in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sot!flht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

. \ -1 ~i' VV;~~--
(M~ham~n Beigh) · 

Registrar (Adm.) 

fO '2 ~~-C), I '~lfJ . ' . ~ I~ 
No: , ;YJ .) -~ 'J.-b c r Dated. _0 3 .... f 2. . .- .2...£d 2.o ) )ll/\

1
/\1 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on tile official 

website. 
6. Mr. Bashir Ahmad Ratlu~r, Advocate 

...... for information and necessary action. 



liiC;H COURT OF JAMNIU AND KASliMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENH.OLLMENT 

No: 

N 0 T I F I C A T I ON 

_(-+-_/{~d--~-T-- Dated: u cl - /f. ~ .J-fJ )_o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

M~. Babar }?arced \Vani 
S/0 Farced Ahmad "Vani 
R/0 Shumnag, Fazilabad, Trehgan, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No.JK-36312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: N 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication m the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on th~ official 

website. 
6. Mt! Babar Farced Wani, Advocate 

...... for information and necessary action. 



HIGH COUR.T OF JAMMU AND I<ASHIVUR AT JAMMU 
(Exercising powers ofBar Council umkr Section 58 of the Advocates Act, 1961) 

* * ·i;· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L1 d-e Dated: Gc1·- I 2- --- )__o 1e 
-----,,~----"-<----- ' 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Bisma Gul 
D/0 Ghulam Din vVar 
R/0 Kirmani Colony Drangbal, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must Qg_ 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ___.. 0-.J- ~----
(M~~m~sin Beigh) 

Registrar (Adm.) 

/
, 0 ":2 ..,:La1 .- () Lr I; ~p· c . \I. . nV Lt-.~"' 

No. '"I <) I I '1 f /1_. · Dated· r~-;,- J ,9 ~ ,.; 1 ~ ) ~n -- 1, · 
• -· . '// ' • 1,/ I '/'·· .. -e.· /-··K. ·.,>'\'\.,_~')~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Bisma GuJ, Advocate 

...... for information and necessary action. 



HIGH: COURT OF JAMMU AND I<ASHMll~ AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

Pl{OVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ L-+f----'~""""~)--~,..tL-2 ~ Dated: 0 ~~ --- I )_ ~ 1tJ Lt!J 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Bisma Afzal Haji 
D/0 Mohammad Afzal Haji 
R/0 Doctors Lane, Iqbal Colony, Zainakote, Srinagar 

has been admitted and enrolled ·as an Advocate on the rolls of Jammu and 

Kasl1mir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy fonNarded to the: -

1. Principal District and Sessions Judge, Sri nagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. M~s. Bisma Afzal Haji, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAIVliViU AND I<:ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: Lj ?2! 
---1!~-.l.-1--

It is l1ereby notified that vide High Court Order Dated 25.11.2020 

Mr. Babesh Kumar 
S/0 Harbans Lal 
R/0 Village Las\vara, Tehsil Bishnah, District Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the· date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-36812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Jammu 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Babesh Kumar, Advocate 

...... for information and necessary action. 



HIGH COllH.T OF JAI\1IVIl.J AND I0\SH1VIIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
~~~~========~~ 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ___ __{_/ 3 '3 ___ Dated: (j Cf _,_ /2-- ).[J L~{)J 
I 

it is hereby notified that vide High Court Order Dated 25.11.2020 

Mr Fayaz Ahmad Naikoo 
S/0 Abdul Rehman Naikoo 
R/0 Gousa Mohalla, Aishmuqam, Pahalgam, Anantnag 

has been admitted and enrolled as an Advocate on the ro!is of Jammu and 

l<:ashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK--370/202Q in the roll of ,L\_dvocate maintained by this Registry. 

The renewal/extension of proyisional licence/eQrollment must be 

sought before tho date of ex[!iJY unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: ~ 

1. 
2. 
3. 

4. 

6. 

Principal District and Sessions Judge; Anantnag. 
Secretary, Bar Council of India, New Delhi. 
Manager, Covernment Press, Jammu for publication 1n the next 
issue of Government Gazette. 
President, District Bar Association, Anantnag. 
CPC e-Courts High Court of J&.l< .Jammu for uploading on the official 
website. 
Mr Favaz Ahmad Naikoo, Advocate 

~ 

..... for information and necessary action. 



HIGH COURT OF JAlVIMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!PRoVISIONAL] 
~OLLMENT 

N 0 T I F I C A T I ON 

No: Lj ?) s= Dated: a q - /2-- ~ ')_o l_o --+, - ~-- -1-

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Guizar Ahmad Wani 
S/0 Gh Ahmad Wani 
RIO Batapora, Kunzer, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-37212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Moh~m~:;;e~~~r 
Registrar )Adm.) 

1 
, n L 1 It 'lf'v J;\·~- '\ 

No: _ ···1 { ,;1_ f..- }o 1 A~ P Dated: ~3 ·- 12-.- )_() J.o . /-:;~;~l):.o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K ,Jammu for uploading on tile official 

website. 
6. Mr. Guizar Ahmad \Vani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --4-1-'-1--I.'Q'------ Dated: 0~- I 2. - 2-ola 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Abdul Rahim Pintoo 
S/0 Bashir Ahmad Pintoo 
RIO Wanpora, Tehsil Gurez, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora . 
. 2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ~O.h11Mt{ for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K V01..~ ~'-{ for uploading on the official 

website. 
6. Mr. Abdul Rahim Pintoo, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ 4-+-L-1 ..t£:.;L::.___ Dated: (} 1- II: , lo )o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Aajaz Ahmad Ganai 
S/0 Ghulam Nabi Ganai 
RIO Shangus Usmanabad, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, :f"o_~'Yl)t{ for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K :fo._ ll\~yn~for uploading on the official 

website. 
6. Mr. Aajaz Ahmad Ganai, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * *· 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ ____!,4___:_f----iljt....___ Dated: C) 9 - I 2. ~ kO 2--t} 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Aqefa Sameem 
D/0 Gh Mohammad Bhat 
RIO Agroo Astan Mohalla, Devsar, District Kulgam 

has been admitted and .enrolled as an A9vocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-34812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Aqefa Sameenm, Advocate 

...... for information and necessary action. 



' ' 

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -4-+-I--1-+1-- Dated: <19~ I :J ~ 1o 2A 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Abdullah Raashid Rasool 
S/0 Gulam Rasool Dar 
RIO Madina Colony, Malia Bagh, Hazratbal Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-35112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date· of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ r;.r~ ,.-,. ·~ 
(Mohammad Yasin Beigh) 

Regist~(Adm.) 

f g i2 0 2-- tJrjt. ·f Dated: () 9- I d.-- ':}_o ~ ~ No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abdullah Raashid Rasool, Advocate 

...... for information and necessary action. 

,.--,. 
Registr 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3,Y 4 Dated: orlllej }AVO 
r I 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Azra Jeelani 
D/0 Ghulam Jeelani 
R/0 Brinty Batapora, Anantnag 
Af~,~~arter No.2, Judicial Quarters, Usmania Colony, Bemina, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-35412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, ;r~Yi1.m4 , for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Y Ta..:Vt,~tt· for uploading on the official 

website. -
6. Ms. Azra Jeelani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --+4.J...£d~O"--- Dated: (J 9 o:- /.:2 ... :La Lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Abid Hussain 
S/0 Gh Qadir Waza 
RIO Trajibal, Tehsil Charar-1-Sharief, District Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-356/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,., ... ~---r-1· ~-- ~ 
(Mohamm Beigh) 

. Regis~r (Adm.)L_ 

No: 19 3 1tJ ,__ ~S/L-p Dated: () 9.- /.) ~ 2-o 2-o -~-
! ~~ytrJ 

Copy forwarded to the_: -

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association,Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Abid Hussain, Advocate 

...... for information and necessary action. 

. 
()../" ~ 

..___.---
dm.) ' 

~ 
5)' vp..-') 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Asiya Nazir 
D/0 Nazir Ahmad Malik 
RIO Nipora, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-358/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ ~~-­
(Moha.mm~ Beigh) ~ 

Registrar (Adm.) 
P -iV L 

No: f 0, 3 4/ r ~6;t 'f Dated: 01-f?:, -JtJLli ~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Asiya Nazir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 ofthe Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _4~:;_-+Lf-- Dated: 09-- !~~2 a 20 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Aijaz Bashir Wagay 
S/0 Bashir Ahmad Wagay 
RIO Nowgam, Devsar, Near Masjidpora, Ganiepora, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ -OJ'...;,---
(Mo"h~m~~ Beigh) ~ 

Registrar (Apm.) 
. ~ L 

No: IC1 3 ~3 .. )fJ/t,_.p Dated: (J-Cj ---12 ~ )p 2 Q . ~, 
I I 'Jf\l'>11/U 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Aijaz Bashir Wagay, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---.4~d-:..::::...l,b_,____ Dated: 69 -!~~JAke 
It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Bushra Rafi 
D/0 Mohd Rafi Jan 
RIO Gund Dalwach, Kwarhama Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

I 

OV"-~---
(I(ilof.am n Beigh) · 

Registrar (Adm.) 

. / ~ L~ f936]-12-rL-p Dated: 09-IA~A_o]_g ~1~ 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Bushra Rafi, Advocate 

...... for information and necessary action. 

r>·~(AI'~ 
Registrar (Adm.) -:-

ih/ f~ 
~~ 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3.'J"--lo.S"'---- Dated: 08.-l.:l-:J-o'J.-V 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Birjis Qadr 
D/0 Naseer Ahmad 
R/0 Beigh Pora, Bagh-e-Mehtab, Chanapora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 
. . 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l '84CJJ~CJsf LP 
I 

Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Birjis Qadr, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --0+---"'~~CZ- Dated: (3 9- fl- :fa kn 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Burhan Javed 
S/0 Javeed Ahmad Malik 
RIO Nowgam, Shahabad, Verinag, Tehsil Duru, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

trl' 
()v'~ 

(Mohamm Beigh) 
Regist~ar (Adm.) 

. ~ L 
No: I (r?J (j ~- 9of <-·p Dated: cY]- f ~ ~ d.-o L!CJ ~"' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Burhan Javed, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----+4---=3:::::._· _;_~-- Dated: 0 9- /2 ~ ')_ 0 2LJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Firdous Ahmad Wani 
S/0 Gh Mohd Wani 
RIO Khrew, Khar Mohalla, Tehsil Pampore, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-36912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 19 4 0 ?>-rJrJjL.p Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Firdous Ahmad Wani, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _Lj--1---4:-3"--Y,_____ Dated: ~ S -- !2.-- lo 2-t> 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Farhat Guizar 
D/0 Gh Mohammad Lone 
RIO Sangrama Sopore 4 Wani Mohalla Sopore, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-37112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Farhat Guizar, Advocate 

...... for information and necessary action. 

\ ·~ 
~ . '\.__---t pv-~ 
Registrar (Adm.) ~ 

0-;/ b 
'"Y)'y''Y0 



1-liGl-l COUH.'f OF JAM1VlU AND KASI-l!YIIR AT JAMMU 
(Exercising powers of Bar CouncilmHil~r s~~ction 58 of the Advocates Act, 1961) 

-A * +. 

~~Lt ~ROVISIONAL 
ENROLLMENT 

II - - . 

N 0 T I F I C A T I ON 

No: l( 0 fL_ ___ Dated: CJ (]- ll · 2d2o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr, Gag::mdeclJ Singh 
S/0 Gurbachan Singh 
H/0 H.No.l176, Sedor 8, Nanak Nagar, .Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionaily for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No./K--37312020 in the roll of r'\dvocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exRiry: unless the absolute/final enrollmen~ as 

an p,dvocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of Jammu. 
5.· CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Gagandccp Singh, Advocate 

...... for information and necessary action. 



HI(;I-I COlJRT (),f JAl\/H,/HJ AND l(AS11Mlll AT JAMI\'llJ 
O~xcrcising pnYi'('!'S nr Bnr Cn<wcil :mtiCJ' :)c·(·tion 58 of !he Advocates Act, 1961) 

~ ·--- ' 

rrRoVISIONAL 
~~OLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 25,11.2020 

;}h. Hcmayoon Az:}Hl 
S/0 JVloharnmad Akb6bX Lone 
H/0 Hanlu Dalw::w Futlipora, Tchsil Charar-1-Sharicf, District Budgarn 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate frorn concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-374!]020 in the roil of Advocate maint<Jined by this Registry. 

The renevt~'Ci!LQldensio_n of erovision~J licence/eQrollment my_st be 

sought before the date ofexRiry unless the absoll~te/final enrollment as 

~n Advocate is ordered th9re before. 

No: _l8Y!5~~£cLLe Dated: 
. I 

Copy forvvarded to the: ;. 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. ·Manager, Government Press~ Jammu for publication 111 the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgarn. 
5. CPC e-Courts High Court of J&K .Jammu for uploading on the official 

website. 
6. 1\-lr. Hernayoou Azad, Advocate 

...... for information and necessary action. 



IliGH COURT OF JAJ\1IVlLT AND 10\SlilVIIR L<\T JAMMU 
(Exercising powers of llar Council und~!· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
JLNROLLMENT 

N 0 T I F I C A T I ON 

No: ~,j_,.L-'-6"--·. ~ Dated: 6 j ·-I)_~ )__o Jo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

lVIs. Hafsa Khurshid 
0/0 l'irzada Khurshid Ahmad 
R/0 I1'dcnds Colony, Laue 2, HMT Road, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK-37512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of grovisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~ . ~ __.-rD.A ~ 
(Mohamrn)ru-Yasin Beigh), 

No: /C1 4 2--~L:3.2/L· P Dated: 

Registr~Adm.) 

d'J-!9..-2o21L L~, 
I -;,\."')~0 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. .Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K ,Jammu for uploading on the official 

website. 
6. Ms. Hafsa Khurshid, Advocate 

...... for information and necessary action. 



~~ ..... -···-·~ .•. 

HIGH_ COURT OF .J/\l\1l\1U AND I<ASHMJU AT JAMMU 
(Exercising JWWPJ'S ofBnr Council under Sc(~tiou 58 oftlw Advocates Act, 1961) 

k * * 

r~:~~~~=~L J 
N 0 T I F I C A T I ON 

No: L, 3 ·:r-- Dated: 0 CJ ~ J )_ ~ )_J) L(} 
I . 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Ih~-me~n1 Jeehu,i 
D/0 Somi Ullah Canie 
H/0 Bang hall, Ncar Masjid Sharief Herpora Dcvsar, Kulgam 

has been odmitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-376/2020 in the roll of Advocate maintained by this Registry. 

)he renewal/extension of provisional licence/enrollment must b~ 

so_~~qht p_efore the _date of expir\! unless the absolute/fi_nal enro.Ument as 

an l'"dvocr~te is ordered there before. 
-~___.._.,_..,,_ ___ .,.. __ __, __ _,_~-.--....- --

No: f q Y 3?., · ?;:_FJ)L-p Dated: 

Copy forvvarded to the: -

~. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Ha-meem Jeclani, Advocate 

...... for information and necessary action. 

-"' . \ v~..: Kegistr~.J .:::....--:---
/ r' 

')'j/ \\ 
/ lt-'--~.\.,. 

~·---~·-···« ·-..... 
--- ~h>'1 1~· 

I 



IIIGH COURT OF JAMl\'1fJ A,ND KASlllVliR AT ~JAMMU 
(Exercising powers of Dar Council undc1· Section 58 of the Advocates Ad, 1961) 

[
-·--=:""'=~=-,.,.,- ,;:;;= " : = == I' 

PI~OVISIONAL]f 
ENl~OLLlVIENT ! 

!'~.,...,...._.. - . --~ 

N 0 T I F I C A T I ON 

No:~---'-(} __ Dated: _Qj_ -L1- :LP b:.a 

. It is here!Jy notified that vide High Court Order Dated 25.11.2020 

1V1s. Huzecfa Shabir 
D/0 Shabir Ahmad Khan 
RiO KalwallVlohalla, Hainawari, Khanyar Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of l1is/her Provisional 

/LL. 8 De~jree Certificate from concerned University and verification of his/her 

character ancl antecedents from CID. His/her name has been entered under 

serial Tvo .. l/(-37712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension. of provisional licencc;z/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

<:m..!.l\dvof_?te is ordered there before_~ 

\ ....----r OJ'~~ 
(~~m~asin Beigh} 

Registrar (Adm.) 
l'r\/ I 

No: /0; ti(3_1_:_liJJ/J-·P Dated: 6 9 ~I )-r 2-a)_o ~}~ 
~'·ll).-+ktl 

Copy forvvarded to tho: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of .J&K Sri nagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Huzeefa Shabir, Advocate 

...... for information and necessary action. 



HJGH COlJHT ()F .L-'\~r~JV~tl AND KASJ-lMIR AT JAIVlMlJ 
(Excrdsing pow,:rs of Bar CounrH under >;•:c~ion :'ld nf the Advocntcs Act, 1961) 

r~>R.~. O~;ISIONAL .. ] ~~·~I 
lL EN~~?L~MEN:~ 

N 0 T I F I C A T I ON 
It -· ~~ 

Dated: tJ.j -- J 1 ::1=:£1.M 

It is hereby notified that vide High Couri Order Dated 25.11.2020 

iVIr. Irshad Ahmad Teli 
S/0 Ali :rvlohammad Teii 
R/0 Finlous Abad Bahnaloo,, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of t1is/11er Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/l1er name has been entered under 

serial No . .JK-3 78;2020 in the roll of Advocate maintained by this Registry. 

The renewa!/extt?nsion of 12rovisional licenc9/enroilment must b~ 

sought before the fiate of expiry unless the absoiutetfinal enrollment ~~ 

an Advocate is ordf:-H'ed there before. 

.. ~ OV' ~.-----
(~lammat~n Beigh) · 

Registrar (Adm.) 

I OJ Lj L cr-- r-,., I L . f) a I C) "" \')'\ // L_. \.::-:t:\ 
No: 1 ! .) ,. _)~_.~ Dated: 0 J - .r - ..L--0 )_ 0 .--·s=-) p/pA> 

Copy forwarded to the: ·· 

·1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, f3ar Council of India, New Deihi. 
:3. Manager, Government Press, Jammu for public:ation in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uplooding on the official 

website. 
(t Mr. lrshad Ahm:-1d Tt~li; Advocate 

...... for information and necessary action. 



I-IIGli COUH.T ()F JAMNlU AND KASIIMIR AT JAMMU 
(Exercising powers ofBar Council under Scctiou 58 of the Advo•.:ates Act, 1961) 

* )'( * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _l-1-/ _L~f ! __ Dated: () 9 .- I.?---- )_cJ 2-o 

It is hereby notified that vide High Court Order Dated .25.11.2020 

JVlr. Ishfaq Ahmad Yat:oo 
S/0 Mohammad YousufYatoo 
XVO Rakhi Shilvath, Sumbal Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/ller 

character and antecedents from CiD. His/her name has been entered under 

serial No . .JK--37912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment f!!!.ISt be 

sought before the date of expiry unless the absolute/final enrollment c:s 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Couri of J&K Jammu for uploading on the official 

website. 
6. Mr. !shfaq Ahmad Yatoo, Advocate 

...... for information and necessary action. 



liiGI-I COURT OF JAIVliVIU AND _KASHMIR AT JAMMU 
(Exercising powers of llar Cnuncil under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENI~OLLIVIENT 

N 0 T I F I C A T I ON 

No: -4-1--f-~t._lj.,__ Dated: 0 ~ ... /2--- )__ o 2-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. lshaqa Nazir 
D/0 Nazir Ahmad Bhat 
H/0 Parigam Astan Mohalla Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

f<ashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-380/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought. before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I 

' \ __.-t{M vV' __ 

,..--.., '------ . ~· 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 
. f)/1/ l~ 

1 2- - !Lo Lo ---,-1,._-:.. 
"'" t:;,tyjy'• 

Copy fon,varded to the: -

'1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 111 the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website 
6. Ms. Ishaqa Nazir, Advocate 

...... for information and necessary action. 



HJGll COURT OF JAlVIPvlU AND KASIIMIR AT JAMMU 
(Exerdsing powers of Bar Council nuder Section 58 of the Advocates Act, 1961) 

* * * 

rPR.<iviSIONAL 
~ROLLMENT 
-

N 0 T I F I C A T I ON 

No: _i._J_j-ILf~· £<'--. --'-' _Dated: () 1 ..- / J ~ )_o lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Iqra Manzoor 
D/0 Manzoor Ahmad Wani 
R/0 Kadalbal Pampore J'ulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kasllmir Bar Council provisionally for a period of one yeac from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial IVo..JK-38112020 in the roll of Advocate maintained by t11is Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of eXRiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Couris Higil Court of J&K Jammu for upioading on the official 

website. 
6. Ms.lqra Manzom·, Advocate 

...... for information and necessary action. 



IIIGI-l COURT ()F JAIY1JV1U AND K,t\SHNIIR AT JAlVIIVfU 
(Exercising pmYc~·:- of Bar Ctn;udl 1mder ~)!::dim! :'\8 of the Advocates Act, 1961) 

fPi<o.~ISIO~_f]· /l ·'~~R?,~~ME~. 
NQTIFICATION 

No: ___ {./[ Ctb__ Dated: c~ Cf-- I,_ ,_)___oL.~ 

It k-; hereby notified that vide High Court Order Dated 25.11.2020 

l\1s. Insha AJt~r 
D/0 Altaf Hussain N a! ~i r .. 
rf.:/0 No'ivg<nn, Pohru Chowk Ncar AGM

1
S School Chanapora (South), 

;,;;,.;p·r;o·•~· 
;, _ _... "- '- ,.a.(J t~~e il 

ha~: been admitted and enrolled· as an Advocate on the rolls of Jammu and 

Ka::)hmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of t1is/her Provisional 

/L.L B Degree Certificate from concerned University and verification of t1i::1/her 

c~1aracter and a.ntecedents from CID. His/her name has been entnred under 

senal J'h·.:f:'r:~::.!i~:?lZPJ:O in tile roll of Advocate maintained by this Reg;stry. 

]]1e .r~!~!}'~~£~il~,~te_nsion of provisional licence/enr~~!lmen_t_must be 

_sg_~-!!.~!hLt~Q:~Q.I}~.-~~~}.g dqte of expiry unless the absolute/fin;;!!....flnroU.m.~ .. nt as 

Copy fon;v;:u'ded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Sri nagar.. 
5, CPC e--Courts High Court of .J&K Jammu for uploading on the official 

website. 
6. lVl~;. Insha AHaf, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAJVIMU AND KASll!VliH. AT JAlVUVIU 
(Exercising power~; ofUur Coundlnmler .':kctiou 58 orthc Advocates Ad, 1961) 

~-·-RoViSio;~ALl' 
ENROLLMENT J I 

- . ::E!I 

N 0 T I F I C A T I ON 

I . ( '"I 
No: --~LY- 1._· __ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

IVIr. Irfan Ahmad Khan 
S/0 Ghulam Mohi ud din Khan 
H/0 Chewa Khan Mohalla, Sumbal Sonawal'i Bandipon\ 

!:as been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

iLLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. ll£:_3831202!1. in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must Q~ 

sought before the dat~ of exgiry unless the absolute/final enrollment a~ 

an~r.~vo_cate is ordered there before. 

Copy forwarded to the: ~ 

'1.. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President District Bar Association, Ba~ipora. 
5. CPC e-Courts High Court of J&K Jarnmu for uploading on the official 

website. 
6. IVlr. J dan Ahmad Khan, Advocate 

..... for information and necessary action. 

L ' v-• 
~~· ._.-y~-
Registrar (Adm.) ~ 

Cf!v/ I . 
.... L.--1\ 
·-·~::-~~j '?-.-b 
, ) . , ... 



lTIGH COlJH.T OF JAMMU AND KASIIlVUR AT JAMMU· 
(Exercising powers of Bar Cmwcil under :S~di;m 58 of the Advocates Act, 1961) 

* * * 

N 0 T I F I C A T I ON 

~-· ··-~~ u •• 

OVISIONAL I 
H.OLLMENT j 

No: _Lj--1--L-L.._( ~{) __ Dated:() 9 .. /J- 2--d )_() 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms . .Jowhara Hassan 
D/0 Gh Hassan Yatoo 
R/0 Rakh-c- Shalvath Sumbal Bandipora 

has been admitted and enroiled as an Advocate on the rolls of Jammu and 

Kashmir Bar Counci! provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.f[(.-::384/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

souaht before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before .. 

~ ;__. 
,----y. \. ~~'. 

(MohammaaYasin Beigh) 
Registrar (Adm.) 

, C1 r, L (\ J L'P ~ q J L ) }J,/ lh--~,... 
No: ,_'1_:'"> 0 ,) .. Oi; ~ Dated: 0---/ ~ )__- o _o -=·~\)-~ 

Copy foPNarded to the: -

'1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court. of J&K Jammu for uploading on the official 

website. 
6. Ms. ,lowhara Hassan~ Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMl\fU AND I<ASIIMJR AT JAMMU 
(Exercising powers of llar Couuci! uudet· Section 58 of the Advocates Act, 1961) 

* * * 

!PROviSIONAL 
~ROLLMENT 

N 0 T I F I C A T I ON 

No: __ Lj.,_i-1-,r_qj____ Dated: 0-Cj ~ /1-- J-o2-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Jasia Jeelani Lanker 
D/0 Late Ghulam Jcclani Lanker 
R/0 Shamshipora Vehil, Shah Mohalla, Shopian 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character r1nd antecedents from CID. His/her name has been entered under 

serial No.JK-38512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment a~ 

an Advocate is ordered there before. 

Copy forwarded to the: -

t ()vA.~--.,.--, ' ·\___----1 ' 
(Mohammad Yasin Beigh) 

Registrar (Adm.) J 
0V 4h 

111 c:t I <.'\ ~o f) 0" --~-v ~ ~ - _L.- 1--0' -~~ Y1 ?-D 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Sllopian. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Jasia Jcelani Lanh:cr, Advocate 

...... for information and necessary action. 



HJGli COURT OF JAMMU AND l(ASHMIR AT JAMMU 
(Exercising powers of Bar Council nuder Section 58 ofthc Advocates Act, 1961) 

~~ * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ L....l.-1 j 0 Dated: (j 3 ~ I :h - 2-o 2 () 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Kushboo Farooq 
D/0 Farooq Ahmad Shah 
R/0 Lane No.3, Umer ColonyB, Lane No.3, Bismillah Colony Lal Bazar, 
Tcbsil Dargah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of llis/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-38612020 in the roll of Advocate maintained by this Registry. 

The renewallext~nsion of provisional licence/enrollment must be 

sought before the date of expir'[ unless the absolute/final enrollment as 

an Advocate is ordered there before. ---

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K. Srinagar for uploading on the official 

website. 
6. 1\is. Kushboo J1'arooq, Advocate 

...... for information and necessary action. 

--



HIGH COUH_T ()F JAfvil\1U AND Iv-\SHIVIIR A.T JAMMU 
(Exerdsing pow£rs of Bar Council under Section 58 of the Advocates Act, 1961) 

* -~ j( 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: (/ ~5: I ·--Dated: g :L: I)_ ,_)_a 1--0 

It is hereby notified that vide High Court Order Dated 25.11.2020 

1\lls. Khnshboo .Jahan 
D/0 l\1anzoor Ahmad Tantray 
RIO Ancbidora Azadpora Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 
. . 

serial No".JK-387/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

;cul P.dvocate is ordered there before. 

No: I g _r;:J-1 ,_ ,~l/Y Dated: 

Copy forwarded to the: w 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication m the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Khushboo Jahan, Advocate 

...... for information and necessary action. 



HIGI-I COURT OF JAMlVlU AND l<ASHMIR AT JAMMU 
(Exet·cising pmvcrs of Bar CouncH under Sedion 58 of the Advocates Act, 1961) 

* * * 
l"i?' . .... . . . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: {1_.) 2: Dated: 0 9-- /:;_ ~ 2 c>2Q 

It is hereby notified that vide High Court Order Dated 25.11.2020 

l\'ls. Khalida Ashraf 
D/0 IVIohd Ashraf Mallo... 
RIO "Vahidpora Tchsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-388/2020 in the roll of Advocate maintained by U1is Registry. 

:rhe renewal/extensJ.on of provisional licence/enrollment must be 

sought before the dat~of expir'l unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I (1 r·,) 'J.. :-z ~) Itt . , -;. 
No: , ·'t ~) ";..._ 7 ~ ~.J l::f=j- Dated: 

Copy forwarded to the: ~ 

1. Principal District <:1nd Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of india, New Delhi. 
3. Manager, C:Jovernment Press, Jammu for publication in the next 

issue of Govemment Gazette. 
'-l. President, District Bar Association Ganderbal. 
5. CPC e-Courts High Court of J&l\ Jammu for uploading on the official 

website. 
6. lYls. Khalid~ Ashraf, Advocate 

...... for information and necessary action. 



HIGH COlJl-fT OF JAlV!MU A.ND r<:ASllMIR. AT JAMMU 
(Exercising pnwus oflkn Cnund\ nnt!cr :-i(·<,'jion 5il of the Advocates Act, 1961) 

* * * 

[-·PR0visi0Ni~] 
1 

ENHOLLMENT 
1,.=:;: .r:r!'l::J!SL . .... . _ Qi <. 

N 0 T I F I C A T I ON 

No: ~~ .t"--~ D d () 0 I~ '{} ) _...__ ""-_'J __ =-j-- ate : _ ~ / ~ 6 .. - -~-- .-L-0 

It is hereby notified that vide High Court Order Dated 25.11.2020 

-1, 111 L ~ H . l li>_.s. _ twna _ amu 
D/0 Ab Hamid Zarger 
R/0 Deva Colony .Jang!atmandi, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. 8 Degree Certificate from concerned University and verification of his/her 

c!1aracter and antecedents from CID. His/her name has been entered under 

serial No ... TK-389!_~020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of QrO'{i.§.ional licence/enrollment must b~ 

sougJ]t before til~ date of expir_y unless the absolute/final enrollment as 

an Advocate is ordered there before. 

r~- \ -~--(Mohammad-vaS'in Beigh) ' 
Registrar (Adm.)j· . C\v , 

"~ c g- !"'~ - fJ 0 ') )'\\ ~---·~ J ~ ./-- L-- _..,_ U .ct~. \f'l._ 
·--"'-- > J p··} rO 

No: 1.5) s~) ~'- ~0)fJ Dated: 

Copy forwarded to the: ~ 

·:. Principal District and Sessions Judge, _Anantnag. 
2. Secretary, Bar Council of India, Nev11 Delhi. 
3. Manager, Government Press, Jammu for publication 111 the next 

issue of Government Gazette. 
li. President, District Bar Association, Anantnag. 
'.). CPC e-Courts High Couri of J&K Jammu for uploading on th'e official 

website. 
6. Nis. Luhna Humid, Advocate 

...... for information and necessary action. 



I-IIGH COURT OF JAMMU AND KASHMIR .A. T JAMMU . 
(Exercising powers ofllar Coultcil under Section 58 of the Advocates Act, 1961) 

* * * 

N 0 T I F I C A T I ON 

No: _____ l£ ~_) 0{--------,... Dated: () 7~ J) ,__ 1o2-e> 

It is hereby notified that vide High Court Order Dated 25.11.2020 

I\1r. Mudascr Ahmad Shah 
S/0 Qawamud Din Shah 
RIO Bungam Rahmoo Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No..JK--39012020 in the roll of Advocate maintained by this Registry. 

:rhe renew.ai/extension of provisional licence/enrollment must be 

sought before the date of ex(liry: unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,---, . ' ...---r<W"- _;,. ~-
(MohammicrYasin Beigh) 

1 
-, . . , Regist~~m.) l 

No: I g_) ;~~-Lty)L·P Dated: o0, ,_ fJ__ ... )__(J)_o. ~--~ 
I ,_>lp·1MI 

Copy forwarded to the: -

-1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4.- President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the officia! 

website. 
6. Mr. Mudascr Ahmad Shah, Advocate 

...... for information and necessary action. 



HIGI-I COUH.T OF JAJVIIVIU AND KASllMIR AT JAMMU 
(Exercising pr)wc•·s of Baa· Council under Section 58 of the Advocates Act, 1961) 

* * * 

!"PRoviSIONAL 
~NROLLMENT 

N 0 T I F I C A T I ON 

No: _t_/f 5:- __ s-=-· _Dated: 0 C) r-/br )~O'LO 

It is hereby notified that vide High Couri Order Dated 25.11.2020 

IVIs. 1\-iuslima Yousuf 
D/0 Late JVIohd Yousuf 
H/0 Hamdan1a Colony, Bcmina, Budgam 
.A/P Umer Colony Bcmina Near BSNL Exchange, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

cl1aracter and antecedents from CID. His/her name has been entered under 

serial No..JK-3911202()_ in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the_ date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: " 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar. 
5. CPC e-Courts High Court of ,J&K Jammu for uploading on the official 

website. 
6. Ms. JVInslima Yousuf, Advocate 

...... for information and necessary action. 



HIGI-I COUH.T OF ~V\MMU AND l(ASHMIR AT JAMMU 
(Exercising powers ofllm· Couudl under SedioH 58 of the Advocates Act, 196i) 

* * * 

PROVISIONAL 
ENI~OLLMENT 

N 0 T I F I C A T I ON 

No: Lj ,) 6 -- Dated: a q - I). -1o )d2_ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

lVIr. l\1ohd Haris Sofi 
S/0 l\tlushtaq Ahmed Sofi 
RIO Baghat Barzulla~ Srinagar 

l1as been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-392120;10 in the roll of Advocate maintained by this Registry. 

The renewal/extension of ~rovi?ional licence/enrollment must Le 

~_our,h!Jlefore the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I 9 S".~1 ~ _r;-6/t--·p Dated: 

Copy forwarded to the: ~ 

r} . \ ()0..;;..~ 
(Moham~ttya;jn Beigh) 

Registrar (Adm-.) 

0 9 ·- I :>- - '.Lo lo 'h/ l~ 
~>lvf'W 

·1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the officiai 

website. 
6. rVIr. Mohd Haris Soti., Advocate 

...... for information and necessary action. 



:HIGH COUH.T ()!_4'' .JAl\-llVHJ AND KASHMIR AT JAMMU 
(Ex~Jrcising powers of Bm· Council under Scdion 58 of the Advocates Act, 1961) 

.,. * •;{ 

[~~OVISIONAL II 
~~L~ME~~ .. Jll 

N 0 T I F I C A T I ON 

No: ___ _ltf___t__ Dated: G 9 ~ /2 .. ~ 2-tJ l_o 

It is hereby notified H1at vide High Court Order Dated 25.1 '1.2020 

Ms. Minsha Laticf 
D/0 Mohd Latief Dar 
R/0 90 Feet Road lq bal Colony Lane 3 Soura? Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of tl1is notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-393/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of ~X(2iry unless the absolute!final enrollment as 

an t\dvocate is ordered there before. 

..----, . ~ ()./'....,...: ....-:-­
(Mohammad Yasin Beigh) 

RegJstrar 1Adm.) 

, (J r-- ;---"1 . /), j, o 
No: I ·'') ~) ,) ·r·~ (, 1- c 'l Dated: 

k)' ~/· L 
@ 0 ~ (')_ ,_ ') __ o 2 L l~ ~ 

__ _J \1, 'v~+~,..o 

Copy forwarded to the: -

'1. 
2. 

4. 
5. 

6. 

Principal District and Sessions Judge, Srinagar. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, J&K High Court Srinagar. 
CPC e-Courts High Court of J&K. Jammu for uploading on th~ official 

website. 
IVls. Minsha Laticf, Advocate 

. ..... for information and necessary action_ 



HIGH COlTl~T OF' ~¥AM1VIO AND I<-ASI-IMIR AT JAMMU 
(Exercising pov,rcrs ofBar Coullcil mukr Section 58nfthc Advocates Act, 1961) 

* * * 
F** '" = " *"** •. -- ,.-- . 

II PROVISIONA.L 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _(j__SfJ ___ Dated: (J CJ__::__L~- - 2__o 2tJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

l\1r. l\1anzar Munccr 
S/0 Munccr Ahmad Peer 
R/0 Dooligam, Banihal, Ramban 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Pro"visional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.lf(-3_941:?._020 in the roll of Advocate maintained by t11is Registry. 

The renewal/extension qf_J?rovisiona! licence/enroilment must be 

sought_t~~fore the date of exQiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forw·arded to the: ~ 

'1. 
0 
t.... 

3. 

4. 
5. 

6. 

Principal District and Sessions Judge, Ramban. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication tn the next 
issue of Government Gazette. 
President, District Bar Association, Ramban. 
CPC e-Courts High Court of J81K Jammu for uploading on the official 
website. 
Mr. JVIanzar J\.1mw('r, Advocate 

. ..... for information c;:nd necessary action. 

~ ' 
LJ . \~ (}r./' VV' 
Registra , . m.) :--

1 .;:.. L 
~)A 



I-II Gil COURT OF JANIMU .AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar CouncH under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISION.AL 
ENROLLMENT 

!iQ.IJ F I C A T I ON 

No: -~""'--\~9- Dated: 12_9 ~ /2 -2-a 2B 

It is hereby notified that vide High Court Order Dated 25.11.2020 

J\1r. IVludasir Ahmad Khan 
S/0 JVlohd Latccf Khan 
RIO Kaiscrmullah, Chadoora, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from C!D. His/her name has been entered under 

serial No . .JK-39512020. in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sou$lht before the date of exgiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

.,--, . \ --1 OJ\ ~ -:-
(Mohamma-aYasin B~igh) 

No: 13__) 6'l- ':Jt,J 'f Dated: 

Regi~trar (Adm.) 
/)/ CJ1,- L 

a ~ -- t :L ~ !2-o 2-0 .~ 
. - c- 8l i vv)t--o 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. Presidenti District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. · Mr. Mudasir Ahmad Khnn, Advocate 

...... for information and necessary action. 



HIGH COURT {)F JA!\t11VIU AND !(ASHNIIH. AT JA.lVIMU 
(I1~xcrcising powers of Har Council under Section 58 of the Advocates Act, 1961) 

llf~ _PRO''ISIONAL 
~fLMENT 'II 

N 0 T I F I C A T I ON 

No: __ L~! DD:::_-'--- Daled: __ Qt[j~:;,j:M 1-IL 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Mushafiq Jan 
D/0 Mohd AfzallVIagrey 
H/0 Wattoo, Magrey Mohalla, TehsiJ D.H.Pora, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-39712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension_ of provisional licence/enrollment must be 

sought before Hw date of exQiry unless the a..Q.solute/final enrollment as 

~m Advocate is ordered there before. 

No: J:jr;ol-o6)L P Dated: 

Copy forwarded to the: ~ 

1. · Principal District and Sessions Judge, Kuigam. 
2. Secretary, Bar Council of India, New Delhi.. 
3. fvlanager, Government Press, Jammu for publication 111 the next 

issue of Government Gazette. 
4. President, District Bar .A.ssociation, Ku!garn. 
5·. CPC e-Courts High Court of J&l< Jammu for uploading on the official 

website. 
6. lVls. IVIuslmfiq Jan, Advocate 

...... for information and necessary action. 



:HIGH COURT OJ? .JAIVHVIU AND I\ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the AdYOcates Act, 1961) 

;'( * * 

r~~OVISIONAL I L ENl{OLLM .. ENT 
I~ -.... :;:;,.. -~ . . . 

N 0 T I F I C A T I ON - -
) , I I 

No: ·--~L __ Dated: /CJ- /2- ~-2:-Q_ba_ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. TVlariya Rasool 
D/0 Ghulam Rasool Mir 
R/0 Old Nishat, Shah Mohalla, Tehsil Nishat, Dbtrict Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one yeai from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial .No.Jl(-39812020 in the roll of Advocate maintained by this Registry. 

The renewa!/extensk!!l of .Qrovisional lic~:mce/enrollment must be 

so!Jght before tt}_e date of ex(?iry unless the absolute/final enrollment as 

an /\dvocate is ordered there before. 

No: f_G[ f.<18 ·- 6 o3k~P Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Higl1 Court of JStK Srinagar 
5. CPC e-Cowis High Couti of J&K .Jammu for uploading on the official 

b ·~ we Site. 
6. Ms. Ma:riya Rnsooi, ,L\dvocate 

...... for information and necessary action. 



HIGI-I COURT OF JAIV1l\1U AND J(,_i.\.SfiMIR AT JAMMU 
(Exercising powcn; ofllar Council under Section 58 of the Advocates Act, 1961) 

•k * * 
= 

PROVISIONAL 
ENROLLMENT 

No: 

N 0 T I F I C A T I ON 

._L____,_J----"".6_. 1_, _Dated: /a....-/)_- )dJ:lLJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

fvls. Munceza Rahim. 
D/0 Abdul Rahim Dar 
R/0 Samboora Pamporc, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-399/20}0 in the roil of Advocate maintained by this Registry. 

The renewal/extension of· provisional licence/enrollment must be 

sought before the __ date of expiry unless the absolute/final enrollment as 

~!L,Advocate is ordered there before. 

No: I 9 6 () Lj·- oct I L.~ p Dated: 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judgel Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 'in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. .!Hs. Muneeza Rahim, Advocate 

...... for information and necessary action. 



HIGH COUH.T OF JAMMU AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

I PROVISIONAL 
I . ENROLLMENT 

N 0 T I F I C A T I ON 

No: L1 6 2> Dated: J () .- J 2--- .Lo 1-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

lVIr. rvlohmad Altaf Ganai& 
S/0 Gh lVIohi Ud Din Ganaie 
RIO Kalarooch. Rionard, Dilbar Mohalla, Kupwara 

l1as been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK--40012020 in tt1e roll of Advocate maintained by this Registry. 

}he renewallexterg}ion of Qrovisional licence/enrollment must be 

SQ!!,q!lt before the date of expiry unless the absolute/final enrollment a~ 

an Advocate is ordered there before. 

Dated: 

Copy forwarded to the: M 

1. Principal District and Sessions Judge, l<upwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Governrnent Gazette. 
4. President District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. IVlohmad AHaf Ganai~/\dvocate 

...... for information and necessary action. 



HIGl-I COURT CHT .JAlVliVlU AND l(ASH-IVIHl AT JAMMU 
(Exercising powers •Jf lhr Council under Section 58 of the Advocates Act, 1961) 

* * * 

!PRoviSIONAL 
L~ROLLlVIENT 

N 0 T I F I C A T I ON 

No: __ _lj_o-~L ___ Dated: I ('J- J 2 ..- :2 QlJJ 

It is 1·1ereby notified that vide High Court Order Dated 25.11 .2020 

Mr. Mubashir Raja Sholla 
S/0 Mohmnmad Rajah Sholla 
RIO Khwaja Bagh Colony Zakura Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Councif provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.!JC-40212020 in the roll of Advocate maintained by this Registry. 

The renewai/extension of provisional licence/enrollment niust be 

sought before .the date of exR!r'i unjQSS the absolute/final enrollment as 

an Advocate is ordered there beforo. 

No: f q 6) 2- ,') 1/t :f' Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President Bar Association, J&K High Court, Srinagar, 
5. CPC e.,Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. lVlubashir Ra.ia Sholla, Advocate 

...... for information and necessary action. 



I-IIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

!PROviSIONAL 
~OLLMENT 

N 0 T I F I C A T I ON 

No: __ L-1-1 ~G......~..6~....--_ Dated: I()- /)~)_a Lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Masrat Jan 
D/0 Bashir Ahmad Shah 
RIO Jungle Nard, Shall Tolmna, Awantipora, Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-403/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: ( Cf ~6 3 f ~ 3 G jt::£ Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. lVIasrat Jan, Advocate 

...... for information and necessary action. 

"1,- LIM~ 
Reff!Jtrar (Adlm.) · 

11,--
~t-·' Q,,'}/ /W' 



HIGH COURT OF .JAMMU AND J(ASIIMIR AT JAMMU 
(Exercising powers of Dar Council under SecHon 58 of the Advocates Act, 1961) 

~'< * * 
r-
1 PROVISIONAL 
I ENROLLMENT 
~~~~~~~~ 

N 0 T I F I C A T I ON 

No: _ Lt 6_6'-'-- Dated: I 0- 1.2~::- O_}dl_ 

It is hereby notified that vide High Court Order Dated ~5.11.2020 

Ms. Masrat Jan 
D/0 Bashir Ahmad Shah 
RIO Jungle Nard, Shall Tokuna, Awantipora, Pulwama 

has been admitted and enrolled as an Advocate on the roils of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of l1is/her Provisional 

iLL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.f.K-40312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence(enrollment must b~ 

::;oug_!lt before the date of expiry unless the absolute/flnal enrollment as 

an Advocate is ordered there before. 

No: ( CJ-6 3! ~ :?~6JL-£ Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwarna. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication rn the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for upioading on the official 

website. 
6. Ms. Masrnt .Jan, ,:':\,dvocate 

...... for !nforn1ation and necessary action. 

rj· ~~~ 
Regi~trar (Adm.) 

!)/" L 
I t)}- >~. 

'- g'w1)W 



HIGH: COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 0 b-+-1- Dated: !O ~I j_ -lo 1-CJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Muzamil Ahmad Tantray 
S/0 Ah Majeed Tantray 
R/0 Devebugh Katjan, Tehsil Kunzer, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..B Degree Cetiificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-40412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

~Qught before the date of exQiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar Association, Bararnulla. 
5. CPC e-Courts Higll Court of J&K Jammu for uploading on the official 

website. 
6. Mr. l\1uzarnil Ahmad Tantray, Advocate 

..... for information and necessary action. 



HIGH COtJRT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

'I; i; * 

PROVISIONAL 
ENll.OLLMENT 

N 0 T I F I C A T I ON 

No: l/6 8 Dated: 1 0 ~ I 2-: -2 0' k_o_ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Nisar Ahmed 
S/0 Abdul Hamid 
RIO Khanetar, Nari Ward No.1, Khantar, Tehsil Haveli, District Poonch 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JK-40512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Qrovisional licence/enrollment must be 

~_ought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Nisar Ahmed, Advocate 

...... for information and necessary action. 



BJGI-I COURT OF JAIVIlVHJ A.ND I<"A.SliMIR AT JAIVIMU 
(Exercising powers ofllar Couudlunder Scdit•n 58 of the Advo(;aics Act, 1961) 

* * :>: 

r Pi:iovisioNAL ~I' Ill- :EN~~~~MENT J 
N 0 T I F I C A T I ON 

No: __ lj-+--=6'--CJ_.____ Dated:_}__()_ ---11 -- .1o2-o. 

It is hereby noti!"ied that vide High Court Order Dated 25.11.2020 

Ms. Ncclofar Yousuf 
D/0 Mohd Yousuf Lone 
RIO Lawaypora, Tchsii ShaJkng, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-40612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enro_llment must_ be 

§Q!!gbt before the date of exQiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
• 

,..-, - ~ ~.---r-
(Mohamma asin Beigh) 

No: J Cf 6 Lr9 - 5- y l L · P Dated: 
I 

Regi$tr~r (Adm.)[ 
. ,rt rv ~ 

lo ~/2--J--ou ~. _j. 
'tf)t•r~~ 

Copy forwarded to the: -

·1. Principal District ancl Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K Srinagar. 
5, CPC e-Courts High Court of J&K Jammufor uploading on the official 

website. 
6. Ms, Neclofar Yousuf~ Advocate 

...... tor information and necessary action. 



HIGH COURT O.F JAMMU AND ICASllMIR AT JAMMU 
(Exercising powers of Bar Cmmdl u11dcr Section 58 of the Advocates Act, 1961) 

~~ PROVISIONAL 
ENH.OLLMENT 

N 0 T I F I C A T I ON 

No: _L+-l1-~---=-0 __ Dated: (O -~ IJ----~ lo2a_ 

it is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Nusrat Hassan 
D/0 Gh. Hassan Rather 
R/0 .Bcnhama, Tehsil Lar, District Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year fro.m the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

seriai1Vo.JK-4071202fZ in the roll of Advocate maintained by this Registry". 

The renewal/extension of provisional licence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment a_§ 

9_11 A_gv~lcate is ordered there before. 

No: I Cj t: s:.r-~6 0 J [. =Y Dated: 

Copy forNarded to the: ~ 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 111 the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Nusrat Hassan~ Advocate 

...... for information and necessary action. 



I-IIGH CC)UH.T ()F JAMl\1l! AND KASHI\1IR A.T JAMMU 
(Exercising powns of Bar Council under Sed ion 58 of the Advocates Act, 1961) 

[IPRoVISIONALJI 
ENROLLMEN~ ~ 

N 0 T I F I C A T I ON 

No: L1 1J ___ Dated: [O ·- I ;L - )-;:;.()_2=-'J 

It is hereby notified that vide High Court Order Dated 25.11.2020 

IVI3. N aazima Shafi 
U/0 lVlohammad Shafi Ahangcr 
R/0 Astan 1\-iohalla, Murran, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisiona! 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-40812020 in the roll of Advocate maintained by this Registry. 

The renewai/extension of provisional licence/enrollment must be 

_?o_ught _Qefore the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: !!1_66 J- 6 6 {L·P Dated: 

Copy forwarded to the: ~ 

\ Q0'v'~ 
,....--, . \__.---r . 

(MoharR~ad Ya. sin Beigh) 
Re~strar {Adm.) I 

tl 0t~ £~~ 
I D ·-I 2 ·- J_o 2-o ·- 2lr:r-),'>--v 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Naazima Shafi, Advocate 

...... for information and necessary actior:. 



FJIGH COUR.T OF JAMIVIU AND IV\SIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No:~ 2- / Dated: O'j~l~-lo2o 
It is hereby notified that vide High Court Order Dated 25.11.2020 

Nls. Nafia Zahoor 
D/0 Zahoor Ahmed Bhat 
RIO lkhrajpora Rajbagh Silk Factory Road, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the ·date of 
I 

issuance of this notification, subject to the verification ·of his/her Provisional 

/LL.B D0gree Cetiificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-409/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exl;!iry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f CJ 4 66r 1 r_&E Dated: 
:fl.,-.. ~)7" 

"';·· 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Nafia Zahoor, Advocate 

...... for information and necessary action. 



I-IIGH COURT OF JA1Vf1VIU AND KA.SHMIR AT JAIVIMU 
(Exercising PO\YC!'S of Bar Council under s~.~ctiou 58 of t.hc A(ho-cates Act, 1961) 

"/.; * * 

fil .. PRoVIsio~~L 1 
b ENROLLME~T ... 

N Q T I F I C A T I ON 

No: ___ w-
It is hereby notified that vide High Court Order Dated 25.1'1 .2020 

IVIs. Naira 
D/0 Ab Rashid Dar 
RIO Umar Abad Colony Amargarh, Sopore Baramu!la 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .JJ(-410/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of P-rovisional licence/enrollment must be 

~-ought before the date of ~,!(pirvunless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l9 b h :g ~ j-2-/L· p Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu tor publication in the next 

issue of Government Gazette. 
4. President, District Bar Association. Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Naira, Advocate 

...... for information and necessary action 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

'* '{( * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -H-+-~+--3_.____ Dated: [ () ~I 2-- 2-o bdl.. 

It is hereby notified that vide High Court Order Dated 25.11.202Q 

Ms. Preeti Sharma 
D/0 Yasb Paul 
R/0 Ward No.lO, District Kathua 
AJP H.No.EP 270 Mohalla Dalpatian, Jammu 

l1as been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of .Qrovisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,'Cl/''16' "'~f'l'L' A No: 1 b ·r . ~ q_!.._f..!:::.J" Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Katl1ua. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website · 
6. 1\'Is. Preeti Sharma, Advocate 

...... for information and necessary action. 



HIGI-I COURT OF JAlVlMU AND I<ASIIMIR AT JAMMU 
(Exercising powers of Bar Council muter Section 58 ofthc Advo<:atcs Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _L-+-1-4~0::::...-· _ Dated: 6 9 ..-/)__- ko )_() 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Pragya Sharma 
D/0 Arun Kumar Sharma 
RIO H.No.64, Lane No.3, Suraksha Vihar Colony, Palom·a Top, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

,-.., . ~ __. ~ :-:--
(Mohamm~i~ Beigh) 

Re~rar (Adm.) L~.--
No: J Cf l( S 4 • s-q)Lp Dated: Cl 9 · I '2-- 1-D 2-7:! Ch-/ ~ >=l 

Copy forwarded to the: -

1. 
2. 
3. 

4. 
5. 

6. 

Principal District and Sessions Judge, Jammu. 
Secretary, Bar Council of India, New Delhi. 
Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 
President, Bar Association, High Court of J&K, Jammu. 
CPC e-Courts High Court of J&K Jammu for uploading on the .official 
website. 
Ms. Pragya Sharma, Advocate 

. ..... for information and necessary action. 



HIGI-I COURT OF JAJVIMU AND KA.SHMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
I - . 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -0-+----~1-4-~--· __ Dated: I 0..-/2-- J-ObD 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Qurat ul Ain 
D/0 Abdul Hameed Wani 
RIO Hamza Mohalla, Baghat Shoor, Tehsil Eid Gab, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. fl(-41312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I 

()v' V'-"""----
(M~a~m Beigh) . 

No: I 9 682"" tJt/'C·f Dated: 

Registrar (Adm.)l. v 'lv -
I o ·c- I J- ~ 2-o 4---eL ~-

?) ,rVj'h' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Couri of J&K Srinagar. 
5. CPC e-Couris High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Qurat ul Ain, Advocate 

...... for information and necessary action. 



HIGI-I COUllT OF JAMMlJ AND I(ASHMIRAT JAMMU 
(Exercising powers of Bar Council und(~r Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ·--+Lt-~i~-----~ \.j._C_ Dated: I () ,_ 11- ld lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Qurnt Ul Ain 
D/0 Fayaz Ahmad 
RIO Firdous Colony, Buchpora, Tchsil Eid Gah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of l1is/her Provisionai 

/LL..B Degree Ceriificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-414/2()_)0 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment a~ 

an Advocate is ordered there before. 

No: /0 68@~9s/Ly Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for pub\\cat\on m the next 

issue of Government Gazette. 
4. 
5. 

6. 

President, Bar l\ssociation, High Court of J&K Sr\nagar. 
CPC e-Courts High Court of J&K Jammu for uploading on th~ official 
website. 
Ms. Qurat Ul Ain, Advocate 

. ..... for information and necessary action. 

\ . ~ 
,r-·-, . "--------'1 ()./\ ---~ 
Rec~~p-trar (Adrn.) · 

1 rJv/ f 
L..:\..,__-~~ 

~11~/{~J 
'-. 

~------



HIGH COURT (lF .JAMMU AND _KASHMIR AT JAMMU 
(Exercising powers of Bar Coundi undm· Section 58 of the Advocates Act, 1961) 

* >A· * 

PROVISIONAL 
ENROLLMENT 

No: 

N 0 T I F I C A T I ON 

---IL/'--"f~b'--- Dated:_{ 0 ~ / )_ - )d22.__o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Rohec Hafiz 
D/0 Hafizulla Dar 
R/0 Goigam, Bonipoora, Kawarhama, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. JK-41512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

fln Advocate is ordered there before. 

\ ~()V'~,-
(~~']~~eigh) • 

Regirar (Adm.)l 

No:J1 b94-qCJ[LJ> Dated: _}_Q~L-lO.h.il ~ 
Copy forwarded to the: M 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bararnulla. 
5. CPC e-Courts. High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Rohee Hafiz, Advocate 

...... for information and necessary action. 



HIGH: COUH.T OF JAI\1I\1U AND I(ASliMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

,~,: * * 

~ROVISIONAL 
ENU.OLLMENT 

N 0 T I F I C A T I ON 

No: Lr i 1- __ Dated: /o -- 1 L --.l.~' 2 a 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Rashid Manzoor 
S/0 Manzoor Ahm.cd 
RIO Karnah, Amroohi, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41612020 in the roll of Advocate maintained by this Registry. 

Jhe renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

I 

No: L9LJoo ~ ()_~; L· e Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Rashid 1VIanzoor, Advocate 

.... _.for information and necessary action. 



HI GI-l COURT OF JAlVlMU AND KASHMIR AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

~~ * * 

!PROVISIONAL I L_ ENROLLMENT I 

N 0 T I F I C A T I ON 

No: y :;:s ___ Dated:~--- 12- ~) CL? o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Rahil Ahmad Khanday 
S/0 Mohd Jabar Khanday 
RIO Charigam, Herpora, Tchsil Sallar, District Anatnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Qrovisional licence/enrollment must be 

90ug~t before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l9 1:0~ ~ l"?:>)U Dated: 

Copy forwarded to the: = 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e~Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Rahii Ahmad Khanday, Advocate 

...... for information and necessary action. 



HIGI-I COURT OF JAMIVIU AND KASHMIR AT JAMMU 
(Exercising powen; of Bar· Council under Section 58 of the Advocates Act, 1961) 

* * * 
,--

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _U-+l__,j'----q--'--_ Dated: I 0 ~ I L-) 0 2-a 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Ral\Shanda Bashir Bhat 
D/0 Bashir Ahmad Bhat 
RIO Nageen Bagh, Kranl\Shiwan Colony Soporc Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to tile verification of his/her Provisional 

/LL.B Degree Ceriificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-41812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

_an Advocate is ordered there before. 

No: r9:ff4~fl&? Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramu!la. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. IVIs. Rakshanda Bashir Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT o:.F JAIVIIVIU .AND KASHlVIIR AT JAMMU 
(Exercising po-wers ofBm· Council under Section 58 of the Advocates Act, 1961) 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ /j__a_o Dated: I 0- J ~Ua. 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Rasika Shaheen 
D/0 Gulam Mustafa Shaheen 
R/0 S.K. Colony, Tehsil & District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of l1is/her Provisional 

/LL. B Degree Certificate from concerned University and verification of iiis/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J.!{-4191202~ in the roll of Advocate maintained by this Registry. 

The renewal/extension of Qrovisional licence/enrollment must be 

sought before tf:!_g_ date of expiry unless the absolute/final enrollment a~~ 

an Advocate is ordered there before. 

(q_ 11 )_ ~-)L ·P No: -· ~ L 0 ~w ~.'J ~ Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in· the next 

issue of Government Gazette. 
4. President District Bar Association, Anantnag. 
5. CPC e-CoUJis High Court of J&K Jammu for uploading on the official 

website. 
6. Nis. Rasiim Shaheen~ Advocate 

...... for information and necessary action. 



HIGH COUI<.T OF JAI\lfvlll AND I<ASIIlVIIH. AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 
I ~ == e:=: 

[ P~OVISIONAL I 
II ENH.OLLMENT 

N 0 T I F I C A T I ON 

No: ·-~--+-'=&~--~--/ __ Dated: ( () ~ / 2 -2-JJ h1 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Sabrina Fayaz 
D/0 Fayaz Ahmad JVIir 
RIO Baghi Roop Singh Daulatabad, Misl{een Bagh, Khanyar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No.JK-42112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

?Ought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: )_9_ 13 2-~ 3 t Jt__ · P Dated: 
' ' 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Srinagar . 
.2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Sa hrina Fayaz, Advocate 

...... for information and necessary action. 

_.,.., . \ --· Ov-~ F&gistr~m.) ~. 
\I :l/ I 
v-'1 !\.- //" i . 

.1) ~ 
,-,.... Q)i-..f~W 



HIGH COURT OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising po,yers of Bar Council undet· Section 58 of the Advocates Act, 1961) 

No: 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: I 0 - I 2 - )_ 0 2-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

lVIr. Salman Jan 
S/0 Muzaffar Ahmad Jan 
RIO Baghi Mehtab, Chanapora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification ofhis/her 

character and antecedents from CID. His/her name has been entered under 

serial No.J/(~2212020 in the roll of Advocate maintained by this Registry. 

The r_enewallextension of provisional licence/enrollment must be 

~ought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' 
~ ~ __-tOI' vJ'~ 

(Mohamm Yasin Beigh) 

RettVAdm.) l 
/() ·~ /2-- ~ )~J__o ~~ 

Copy forwarded to the: -
~rv)~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. 
5. 

Cj 
~-'. 

President, Bar Association, J&K High Couti, Srinagar. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
lVIr. Salman Jan, Advocate 

. ..... for information and necessary action. 



III(;H COUH.T OF JAlVIMU AND KASHIVIIR AT JAMMU 
(Exercising powers of Bat· Council under Scdion 58 of the Advocates Act, 1961) 

* * * 

~VISIONAL l.a ;?~ROLLMENT 
N 0 T I F I C A T I ON 

No: L-j fJ 3_ __ Dated: I 0 .~ /)_ "2-o 2-d:l 

It is hereby notified tl1at vide High Court Order Dated 25.11.2020 

Mr. Syed Tufail Kashani 
S/0 Syed Mohd Aslam Kashani 
RIO Kanitar, SadaJ'bal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been enterec,i under 

serial No.JK-42312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 

sought bef9re the date of exRif'l unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f 9 14 y- 4 q LL:· p Dated: 
I 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Syed Tufail Kashani, Advocate 

...... for information and necessary action. 



HIGH C 0 URT 0 F J AMI\'IU Af'{O I<ASI-llVIIR AT JAMMU 
(Exercising JWW(~rs ofBm· Council under Section 58 of the Advocates Act, 1961) 

•k * * 

!PROVISIONAL 
~OLLMENT 

N 0 T I F I C A T I ON 

No: _ __,Lj~--'{g_L+-( _Dated: f (j .-f 2-·- 2_CJ2 o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Shaista Mushtaq 
D/0 Mushtaq Ahmad Resbi 
RIO Dr. Ali Jan Road, Tengpora, Zoonimar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-42412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: l CJ lfo- .')S-jLp Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Councii of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, J&K High Court, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. lYls. Shaista JVIushtaq, /',dvocate 

...... for information and necessary action. 



HIGH COt~rrr OF .. L\lVFtHJ AND KASI-IMIR AT JAMMU 
(Exercising powers of Bar CouucH under Section 58 of the Advocates Act, 1961) 

* * * 

I PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 4 {j~ Dated: I() · I 2- - 2 o lo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Shugufta Ara 
D/0 Bashir Ahmad Bhat 
RIO Nambalbal, Pampore, J>uJwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No.JK-42512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enn!Jiment must be 

sought_ before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~--__.,. ~ ~ 
(Mohamm asin Beigh) 

Rerustrar (Adm.)1 
~'k/ ~ / I. , a 'L ?) 1 f) 1 l ·! Y\, kt-""'1', 

1 7 7 b ·· D D { ·j;J Dated: if.~~ /2-- 2- Q 2CL. ~~~~)--c No: 

Copy forwarded to the: -

·1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar .Association, Pulwama. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website 
6. Ms. Shugufta Ara, Advocate 

...... for information and necessary action. 

_, • \_ ----' OV"- ::::;_. 

R~. istrar "(Adn1.) /.. L 
. 01;/ k~ 

--M 



HIGH COURT OF JAlVIMlJ AND i(ASIIMIH. AT JAMMU 
(Exercising po·wers of Bar Council under Section 58 of the Advocates Act, 1961) 

*"X* 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L;s 6 Dated: I 0 ,.. 12- LOLa 
' 

it is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Sal{eena Mohidin 
D/0 Gh. Mohidin Hajam 
R/0 Dab, Thokapora, Wal{ura, Ganderbal 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-42612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry u.nless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I q I_tJ f- CJ '2--/L·poated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. 
5. 

President, District Bar Association, Ganderbal. 
CPC e-Courts High Court of ..J&K Jammu for uploading on the official 
website. 

6: Ms. Sakeena J\rlohidin, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAfvll\1U AND I<ASHMIR AT JAMMU 
(Exercising powers of B:w Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ,_t/..__1 (}~;;,-_..J..J-__ Dated: 10 ~) 2~ kCJLo 

It is hereby notified that vide High Court Order Dated 25.11.2020 

.lVIs. Shugufta Basbir 
D/0 Bashir Ahmad Rather 
R/0 Manigam, Tehsil Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-42712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of e~piry unless the absolute/final enrollment as 

an Advocate is ordered there before, 

.,-, , L40J-. ......... ~­
(Mohammad Yasin Beigh) 

Regjstrar lAdm.) 
~ crv· L 

f G ~ /2_ -)__r!J2_o ~ 
- 'i$' 1 'Y ) '"'" 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jamrnu for publication in the next. 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website, 
6. Ms. Shugufta Bashir, Advocate 

...... for information and necessary action. 



1-IIGH COURT OF JAIVll\:lU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

r- PROVISIONAL 
Ill ENROLLMENT 
[~==~====~====~~~~ 

N 0 T I F I C A T I ON 

No: Ltos-
It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Harmeet Singh 
S/0 Tirath Singh 
R/0 Akali Kour Singh Nagar, Digiana, Jammu 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-428/2020 in the roll of Advocate maintained by this Registry_ 

The renewal/extension of provisional licence/enrollment must be 

sought~fore the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: rqo tf3--fJ§/~-P Dated: 
I ' 

Copy forwarded to the: -

'l_ Principal District and Sessions Judge, Jammu_ 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette_ 
4. President, Bar Association, High Court of J&K Jammu_ 
5. CPC e-Courts High Court of J&K Jammu for uploading on tl1e official 

website_ 
6. Mr. Harmeet Singh, Advocate 

... , . _for information and necessary action. 



HIGH COlJRT OF JAMMU AND KASHMIR .A. T JAMMU 
(Exercising pmvcrs of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 2::>9=) Dated: [) 'l?.--1 :J- ~:J-o)-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Saima Gull 
D/0 Gull Mohd Parry 
RIO Checkpora, Mohalla Usman Chowl<., Tehsil & District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No.JK-430/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ (l,V' ~ ..---
r-1 ' /~ ~ 

(Mohammad Yasin Beigh) 
R~gistrar (Adm.) 

V~/ L~ 
0 ~ ~ ( )- ,-- )_'l) ')-0 ~ 

-· (;} ltviVl' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication 1n the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Saima Gull, Advocate 

1 o1 0'"'' ...... for information and necessary action. 



HIGI-1 COURT ()F JAJV1l\t1U'AND KASHMIR AT JAMMU 
(Exercising powers of Bar Comu·il under Sl'dion 58 of the Advocates Act, 1961) 

,., i< * 

jfPROvisiONAL II 
~; ENROLLMENT~ 

N 0 T I F I C A T I ON 

No: Li tl ~ Dated: f 0 .-/ 2- ~ /_o 2.Q.. 

It is hereby notified that vide High Court Order Dated 25.'11.2020 

IVIs. Sima Mohammad 
D/0 Gh Mohd Mir 
RIO Naz Colony, Sector-A, Nowpora, District Bandipora 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CiD. His/her name has been entered under 

serial No./K-43Iq020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must_be 

~ought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 
I 

.,..--, ' \ Of" v-/' r-
(Mohamm~ Beigh) 

Reg(~trar (Adm.) 
-v¥ '"~ 

f Q .,-f)_ ... l.oJ o :-~ 

Copy forwarded to the: -
o)vv\}A' 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. · Manager, Government Press, Jammu for publication m the next 

4. 
5. 

6. 

issue of Government Gazette. 
President, District Bar Association, Bandipora. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
Ms. Shna IVIohammad, Advocate 

...... for information and necessary action. 



HIGH COURT OF JArAlVHJ AND J(ASI-IMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 196'1) 

* * +.· 

PI{OVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

Dated: !O -- /2- -)_(5'2o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Sajid Ahmad Bhat 
S/0 Bashir Ahmad Bhat 
R/0 Chandihar, vVangan Pora, Iddgah, Srinagar 

has been admitted and enrolled as an Advocate on the rolis of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL. 8 Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.fK-432/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of Qrovisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f Cf ~ ff- !6[{:£ Dated: 
r 

Copy forwarded to the: ,. 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication m the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Sri nagar. 
5. CPC e-Cou1is High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sajid Ahmad Bhat, Advocate 

...... for information and necessary action. 

\ 
.t:'7' . \..___...--t w .....-­
t<dciistrar (Adm.) . -y J . 

'· (),l/ lx 
~/Yv 



HIGH COURT OF JAIV11ViU AND KASIIMIR 1\_T JAI\1MU 
(Exercising powers of Bar Council under Section 58 of the Advocntes Act, 1961) 

1< * * 

[~;~~R~~~~E~~L 
N 0 T I F I C A T I ON 

No: yg} 
' 

It is 1·1ereby notified that vide High Court Order Dated 25.11.2020 

Ms. Sumeera Majid 
D/0 Abdul Majid Bhat 
RIO Batapora, Alamdar Colony, Chadoora, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

ILL. B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(--43312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must bq 

:>ought before the date of exJ?iry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forvvarded to the: " 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of .J&K Jammu for uploading on the official 

website. 
6. Ms. Sumcera l\1ajid, Advocate 

...... for information and necessary action. 



HIGII COURT (lJl :JAl\'llVllJ AND l(ASHJVIIH. AT JAMMU 
(Exercising powus of Bar Couudl under Sedion 58 uf the Advocates Act, 1961) 

*-A·* 

---~JiovisiONAI~ 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L1 9_2-__ Dated: _[O. 11-- - 2_o 2 a 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Saqil> Bash"ir Dar· 
S/0 Bashir Ahmad D(lr 
H/0 Dm·pont, Hccvun, Td1sil Narwan, District BaramuHa 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kasllrnir Bar Council provisionally for a period of one year from the date of 

issuance of tl1is notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

cl1aracter and antecedents from CID. His/her name has been entered und6r 

serial No.JK-434/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

§_ought before the date of exRiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I q 02!!:r-.~ mfc~ Dated: 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President: District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6, JVlr. Saqib Bashir Dar, ,A.dvocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND IU.SHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~-f----fCJ__.3_.,___· _Dated: /CJ O'c f .1 ,_ 2-o 2-D 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Samia Rasool 
D/0 Ghulam Rasool Bhat 
RIO Nawagabra, Tehsil Karnah, District Kupwara 
AlP Hamdaniya Colony, Scc-5, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisionai 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No .. JK-43512020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: 1 cf @ :t C) ~ s Lt l L·p Dated: 

Copy forwarded to the:.~ 

'1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K -.Jammu for uploading on the official 

website. 
6. lVls. Samia Rasool, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: L1 g ~ Dated: f C2 .--/:L-.L~ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Tawseef Ahmad Lone 
S/0 Ab Ahad Lone 
R/0 Nagam, Sheikh Mohalla, Dalipora, Chadoora, Budgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of ·his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-43912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: I q fj ~ sr'.-Lt~ Dated: 

Copy forwarded to the:~ 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Tawseef Ahmad Lone, Advocate 

...... for information and necessary action. 

~· 
Regist 



HIGI-1 COURT OF JAMMU AND I<ASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: --~+--g/.-.-.:s;-~> __ Dated: 16 .- /l- .- )_o]_ cJ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Sameer Ahmad Bhat 
S/0 Ashaq Hussain Bhat 
RIO Kurigam, Tehsil Qazigund, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of.his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.Jf(-436/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

§.Q!!ght before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: / CJ B 4 I~ Lt 6/_L_:_p Dated: 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5, CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Sameer Ahmad Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT fJF J-AIVHVHJ .AND I<ASiflVIIR AT JAMMU 
(Exercising powers of Bar C•mncilmHk~· s~~~tion 5S of the Advocates Act, 1961) 

* * * 

N 0 T I F I C A T I ON 

No:_/4 Cj6 Dated: _I{),_ I 2 -- .Lo 2_o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Tahir Nazir 
S/0 Nazir Ahmad Sheikh 
RIO Sheikh lVlohalla, Looswani, District Puhvama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..B Degree Certificate from concerned University and verification of .his/her 

character and antecedents from CID. His/her name has been entered under 

serial No . .TK-437/2020 in the roll of Advocate maintained by this Registry, 

The_ renewal/extension of provisional licence/enrollment mus!_Qg. 

§Qllilht before the date of exQiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

"\ 

f).. A. -..../V"' ~·.,-,...--; ~ -1 v v - __ .. " __ 

(Mohamm Yasin Beigh) 

Regi~tr~~Adm.) 
tA./ . 1 

I ~ ' ~~ /6 .--- I .'2-- ,_ )__o .L~- ='~"\ )\'~..-)~ 

Copy forwarded to the: n 

1. Principal District and Sessions Judge; Pulwarna. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwarna. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Tahir Nazir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMIVIU AND I<.:ASHMIR AT JAMMU 
(Exercising powe1·s of Bar Coundl under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL I 
. ENROLLMENT I 

N 0 T I F I C A T I ON 

No:_$91 Dated: ( 0 .- ) )__ ~). O_Lo_ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Tariq Rashid 
S/0 Ab Rashid 
RJO Iqbal Colony, HMT, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

- Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-43812020 in the roll of Advocate maintained by this Registry. 

)he renewal/extension of provisional licence/enrollment must be 

glught before the date of ex~ir~ unless the absolute/final enrollment as 

an Advocate is ordered there before. 

~~m~n8e~~-
Registra£iAdm.) 

No: 1 g ~~ .. ).3~ :5"8/t. ·fDated: (O -/2- -1_o2 D 

Copy forwarded to the~ -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Association, High Court of J&K Sri nagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Tariq Rashid, Advocate 

...... for information and necessary action. 



IIIGH COURT OF JAIVIMU AND KASfiMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: -"'"""'3_l1....____...,b:..___ Dated: o v ftY' Lw zc 
I I 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Tabiya Reyaz 
D/0 _- Riyaz Ahmad Taslecm 
RIO H.No.4, Lane 3, Sector-A, Pine Avenue, Rawalpora, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

- Kashmir Bar Council provisionally for a period of one year from tt1e date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44012020 in the roll of Advocate maintained by this Registry. 

The renewal/extension o'f provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: j_fJ fo 1 ,r- 1)-l J Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, 'J~;j~~.,,_"'~·\ · for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K J-0~-nr,>~'\ for uploading on the official 

website. 
6. Ms. Tabiya Reyaz, Advocate 

...... for information and necessary action. 



HI Gil COURT OF JAMMU AND KASHMIR A.T JAMMU 
(Exercising powers ofBar Council under Sectiou 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ~_g__/j_ __ Dated: (O ...-) :2---- )_o LQ 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mtt Tabasurn Nayeem Magray 
$to Nazir Ahmad 1Vlagray 
RIO Watoo Katrethung, D.H. Pora, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL..B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 

SQ!!ght before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: rq tJ 61-- 6T/L·P Dated: 

Copy forwarded to the: ·· 

,--, . 
(Moham 

Regi t 

v I D ..- I 2- ,_ :Lo )_o 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 

OJ'~,.---:­

a sin Beigh) 
r (Adm.) 

t~ ---<1\r v)~ 

3. Manager, Government Press, Jammu for publication in the next 
issue of Government Gazette. 

4. 
5. 

6. 

President, District Bar Association, Kulgam. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 
MtfTabasum Nayeem Magray, Advocate 

. ..... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIU.AT JAMMU 
(Exercising powers ofBar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---+~1-9-f--+9-- Dated: /() ... !9- ~lo.La 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Ufaq Mushtaq 
D/0 PZ Mushtaq Ahmad Shah 
R/0 Ibrahim Colony, Dangiwacha Rafiabad, Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44212020 in the roll of Advocate r:naintained by this Registry. 

The renewal/extension of provisional licence/enrollment must b~ 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

No: f 9_ 9 6@ -13/C ·P Dated: 
I I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Ufaq Mushtaq, Advocate 

...... for information and necessary action. 



I-IIGH COURT OF JAMMU AND I<ASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PI{OVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _.._.S""'-.,-'-"'-c:P--'-a~- Dated: I d .-I 1- - 2-o2-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Ubaidullah Pandit 
S/0 Nazir Ahmad Pandit 
RIO Channa Mohalla, Chattabal, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44312020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' \ OJ""-__. 
,.-, . 1\ __.......-1 -::-

(Mohammaa-Yasin Beigh) 

No: f g tJ 1-Y ..-19 L L \p Dated: 
I 

Registrar (Adm.) 
rl)v L 

( & .-- I~~ to 2 o · ;_.~ 
~ ,,'Y~~ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Ubaidullah Pandit, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASIIMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ---=~=---=0__,_1 __ Dated: / (), /2-2 0 2a 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Urner Farooq Dar 
S/0 Farooq Ahmad Dar 
RIO Yall, Tehsil Kunzer, District Baramulla 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/hei" 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44412020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

k. ' 
~· (}V'--~ 
(Moham~~ .. Beigh) 

Reg~tr4tr (Adm.) 

i/ VfY ' (0- I'L~1-o1-a ~ 

Copy forwarded to the: - ~7\~ 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press~ Jammu for publication in the next 

4. 
issue of Government Gazette. 
President, District Bar Association, Baramulla. 
CPC e-Courts High Court of J&K Jammu for uploading on the official 
website. 

6. Mr. Umer Farooq Dar, Advocate 
...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHI\1IR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Umat Ul Ain 
D/0 Fayaz Ahmad 
RIO Firdous Colony, Buchpora, Tehsil Eid Gah, District Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Ce1iificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44512020 in the roll of Advocate maintained by this Registry. 

Jhe renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ OV'~ 
rl ' '\_.---' 

(Mohammad Yasin Beigh) 
Reg_istr~Ad m.) 

() ~ f1 , cr ,., L PJ l; 1 L 
No: 1 ~, 6 CYD r. / ·P Dated: I C> ~ /!L.-~ )_o ~1-o 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Court of J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. Umat Ul Ain, Advocate 

...... for information and necessary action. 



HIGI-I COURT OF JA.MMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council undct· Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _.._5...._o=---"3~- Dated: l a ,_ I ,_ -la w 
It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Ulfath Ara 
D/0 Gh Mohi UdDin Dar 
R/0 Nagri Malpora, Dar Mohalla, Kupwara 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LLB Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44612020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of exJ:?iry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

Copy forwarded to the: ~ 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Ms. Ulfath Ara, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMlJ AND I<A.SHMIRAT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ __;:~~""-,, ..:;c_()-tLf __ Dated: I (J ·I:; ·lo 1-o 

It is hereby notified that vide Higl1 Court Order Dated 25.11.2020 

Mr. Waquar Farooq Dar 
S/0 Farooq Ahmad Dar 
RIO Bonpora, Jawahar Pora, Tehsil Aripal, District Pulwama 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44712020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

(Moha~r:,~~~ 
Registr'tJAdm.) L 

No:/ 0 9 g 1- 0.~-fG .P Dated: ( rJ. /..2-- • )_ OLB . · ~ 
' (/ ,t ... ')AJ 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official 

website. 
6. Mr. Waquar Farooq Dar, Advocate 

...... for information and necessary action. 

~~' 

Registr 



HIGI-I COUH.T OF JAMMU AND KASIIMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

IPi{OVISIONAL 
,_ENROLLMENT 

N 0 T I F I C A T I ON 

No: .-=5'---6_-_:; __ Dated: I CJ ..--12- ... la .2 (}! 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Ms. Weeda 
D/0 Nisar Ahmad Shah 
RIO Iqbal Abad Ncar Masjid Hijaz, K.P. Road, Anantnag 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-44812020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment niust b~ 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' ,--, ' (}.../"'- v-"---
(Mohamma Beigh) r 

R~istrar (Adm.) l 
No: 1q 9 f)_ -1 :t/Lp Dated: /rJ. /)_-La kocrv --;~)"' 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Ms. W eeda, Advocate 

...... for information and necessary action. 

~ W'~ 
ct· \~ ' 
Registrar (Adm.) 

y;"/ k 
W)tv}~ 



HIGH COURT OF JAMIVIU AND I<AS_HMIR AT JAIVIMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PR0\7ISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: __ s"'"'---o-~o"--- Dated: I a~ /,fL "":l 0 la . 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Yawer Abass 
S/0 Late Nazir Ahmad Dar 
RIO Alamgari Bazar, Srinagar 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of.his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JJ(-44912020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

,iln Advocate is ordered there before. 

\ ~/'~ 
(M~h~m~\a~;s~igh) · 

Regisjr:f (Adm.) 

l /l~.-,r'fY I 
No: (q q J Q .. ;t:),C·p Dated: f(J ---1:2-- .-2-o/-0 .k~ 

I "'-~\t,._,'\.--0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, High Couri of ,J&K, Srinagar. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Yawer A bass, Advocat(~ 

...... for information and necessary action. 



HIGH COURT ()F JAMMU AND KASHMIR AT JAMIVIU 
(Exercising powers ofBar Council under Scctiou58 of the Advocates Act, 1961) · 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: 3CJ7/: 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Yawar Ahmad Mir 
S/0 Javid Ahmad Mir 
R/0 Batpora, Tehsil Mattan, District Anantnag 

has been admitted and enrolled as an Advocate on the rolls .of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the ·date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-450/2020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

\ wvv-~ ,--, . /\__---t 
(Mohammad Yasin Beigh) 

No: _l <B586~4a#:£-. Dated: 

Copy forwarded to the: -

Registr~ (Adm.) 

Qtgr/)~d-<:J)=o ' 1~~ 
~\"VO 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6. Mr. Yawar Ahmad Mir, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAIVIMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: _ _.....5.:..-.:e=--1--~---- Dated: I g --11--- l-d) (1) 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Zulfkar Ahmad Bhat 
S/0 Mohd Maqsood Bhat 
RIO Eidgah, Sangas, District Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-45112020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment aJ! 

an Advocate is ordered there before. 

No: J q Cf ~4 -2 q / L·P Dated: 
I 

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. · 
5. CPC e-Courts High Couri of J&K Jammu for uploading on the official 

website. 
6. Mr. Zulfkar Ahmad Bhat, Advocate 

...... for information and necessary action. 



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

PROVISIONAL 
ENROLLMENT 

N 0 T I F I C A T I ON 

No: ----ly----/.Lf~3_, Dated: C> 9 .. 11 - 2-o 2-o 

It is hereby notified that vide High Court Order Dated 25.11.2020 

Mr. Zakir Ahmad Parray 
S/0 Guizar Ahmad Parray 
RIO Sempora, Derapora, Yaripora, Kulgam 

has been admitted and enrolled as an Advocate on the rolls of Jammu and 

Kashmir Bar Council provisionally for a period of one year from the date of 

issuance of this notification, subject to the verification of his/her Provisional 

/LL.B Degree Certificate from concerned University and verification of his/her 

character and antecedents from CID. His/her name has been entered under 

serial No.JK-45212020 in the roll of Advocate maintained by this Registry. 

The renewal/extension of provisional licence/enrollment must be 

sought before the date of expiry unless the absolute/final enrollment as 

an Advocate is ordered there before. 

' CAl'-'-"'-"' ,.---, . ~ 

(Mohammad Yasin Beigh) 

No:' :?1 YJ:t:-n /tp Dated: 

Registr (Adm.) 

89- I'-· 'lola ~1--0 
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the ne>-i 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Jammu for uploading on the official 

website. 
6, Mr. Zakir Ahmad Parray, Advocate 

...... for information and necessary action. 

\ ·I 

,-, ·par L---r OV' '::--
Regist (Adm.) ' 

L'­~~yb 

--


